CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORDERS OF THE BENCH

14.02.2011

OA No. 32/2011

Mr. Ram Gopal Choudhary, Counsel for applicant.
Heard learned counsel for the applicant.

For the reasons dictated separately, the OA is
disposed of.
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(ANIL KUMAR) (M.L. CHAUHAN)
MEMBER (A) MEMBER (J)
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CORAM

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

- Ja-ipur, this.the 14" day of February, 2011

' ORIGINAL APPLICATION NO. 32/2011

'HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON’BLE MR. ANIL KUMAR, ADMINISTRATIVE MEMBER ..

" Nahar Singh son of Late Shri Devi Singh Rathore, aged: about 47
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years, resident of Chhar Bhu;a CoIony,_Beawar Road Kekri, District
AJmer (RaJasthan) '

...Applicant
(By Advocate: Mr. Ram Gopal Choudhary) D
| ~ VERSUS - |

Union of India through its Secretary to the Government of India,
Department of Posts, Dak Bhawan, Sansad Marg, New Delhi.
Superintendent of Posts, Beawar Division, Beawar.

Director Postal Services, Rajasthan Southern Region, Ajmer..

.. Post.Master General, Rajasthan Southern Region, Ajmer.

The Principal Chief Post Master General, Rajasthan Circle, Jalpur
. The Inquiry Officer, Inspector Posts, Kekri Sub Division, Kekri.
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.............. Respondents
~ (By Advocate: =----===-=---= ) |
| " ORDER (ORAL)

_ Heard learned counsel for the applicant.

2. .The appllcant is aggrleved by the order dated 28. 05/08[6’2010

(Annexure A/1) whereby the penalty lmposed by the Dlsc1pl|nary

' _Authorlty was enhanced to that. of compulsory retlre_ment, The.

applicant A.had filed an - appeal dated 12.06.2010 (Annexure A/11)

¥

'_before the appropriate' authority, which has nOt been decided so far.

We are of the V|ew that the matter can be dlsposed of at adm|SS|on |

o stage |n the Ilght of the judgment rendered by the Constltutlon Bench
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" in the case of SS Rathore""vs.' State of '.M.P., AI.'R ‘.-199‘0' SC 10 |
| ‘whereby the Alpex 'Court,has .hetldthat the cause of action will arise
'vyhen -the st'atutory-'remedy b‘y vway of a‘ppeat is /éf'taiexhausted.

:Accjordlngly, Post Master General Rajasth'an Sodthern Region 'Ajmer

P

A [Respondent no. 4] is d|rected to” decnde the appeal of the appllcant"

v"dated 12 06 2010 (Annexure A/11) wnthln a perlod of one month from~

. the date of recelpt of a copy of this ‘order by passmg a reasorned & . -

speaklng order keeplng in view the contentlon ralsed by the applicant
= to the effect that |t was not permlssmle for the approprlate authorlty to
»:'mvoke power of-rewew-as contemplated under Rule 2q of the CCS

(CCA) Rules 1965 In case the appllcant is aggrieved by Vche order to |
,}‘be passed by respondent no. 4, it WI|| be open for him to ﬁle

substantlve OA for the same cause of actlon
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| 3. "With these obseryations,_the OA is dispo_sed of at admission

stage.
Pk Bz o o 7,
(ANIL KUMAR) .- (M.L. CHAUHAN)

- MEMBER (A) ' B MEMBER (J)

- AHQ



